FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF DATTAR CERAMIC PRIVATE LIMITED

RELEVANT PARTICULAR
1. Name of Corporate Debtor Dattar Ceramic Private Limited
2. Date of incorporation of corporate debtor 13/08/2013
3. Authority under which corporate debtor is incorporated / | Registrar of Companies, Ahmedabad,
registered India under the Companies Act, 2013
4. Corporate Identity No. / Limited Liability Identification No. | U17115GJ2013PTC076394
of corporate debtor
5. Address of the registered office and principal office (if any) | Vikas Cotton Ginning & Pressing, Near
of corporate debtor Marketing yard, Opp. G.I.D.C,
Surendranagar, Halvad, Gujarat, India,
363330
6. Insolvency commencement date in respect of corporate | ogth June 2025 (Copy of the order
debtor received on 11.06.2025)
7. Estimated date of closure of Insolvency Resolution Process | 06th December 2025
8. Name and registration number of the insolvency | Mr. Igbal Singh Gandhi
professional acting as interim resolution professional
Reg. No- IBBI/IPA-001/IP-P-
02365/2021-2022/13524
9. Address and e-mail of the interim resolution professional, | Address: C/302, Rosewood Estate,
as registered with the Board Satellite, Near Prerna Tirth Derasar,
Ahmedabad, Gujarat-380015
Email: igbalsingh2659 @yahoo.co.in
10. | Address and e-mail to be used for correspondence with the | Address: 9-B Vardaan Tower, Near
interim resolution professional Vimal House, Lakhudi Circle,
Navrangpura, Ahmadabad, Gujarat
380014
Email: cirp.dattarceramic@gmail.com
11. | Last date for submission of claims 25th June, 2025 ( 14 days from the date
of receipt of order i.e. 11.06.2025)
12. | Classes of creditors, if any, under clause (b) of sub-section | Not Applicable
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | Not Applicable
Authorised Representative of creditors in a class (Three
names for each class)
14. (a) Relevant Forms and (a)Web link:
www.ibbi.gov.in/home/downloads
(b) Details of authorized representatives
are available at: (b)Not applicable

Notice is hereby given that the National Company Law Tribunal, Ahmedabad has ordered the commencement
of a corporate insolvency resolution process of the Dattar Ceramic Private Limited on o9t June 2025.
(Copy of the order received on 11.06.2025)

The creditors of Dattar Ceramic Private Limited are hereby called upon to submit their claims with proof
on or before 25t June, 2025 to the interim resolution professional at the address mentioned against entry No.
10.

The creditor may download the relevant form for submission of claim from the website as mentioned against
entry no. 14.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized
representative from among the three insolvency professionals listed against entry No.13 to act as authorized
representative of the class [NA] in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-
Mr. Igbal Singh Gandhi
Interim Resolution Professional
Reg. No. IBBI/IPA-001/IP-P-02365/2021-2022/13524
Validity of AFA till 30.06.2025

Date: 12.06.2025
Place: Ahmedabad


mailto:iprajendragjain@gmail.com
http://www.ibbi.gov.in/
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APPENDIX IV [RULE 8{1}]
FUSE EESI ﬂ H H UTI [: E (FOR IMMOVABLE PROPERTY)

Wihereag Tha undersionsd being the authorzed officer of D81 Bank Limilad ueder the
secuntisation and Reconsirecton of Financial Assets and Enforcement of Sacarity Interest
Act, 2002 (54 of 2002y and b exercize of the powers conlermad under Section 13{12) read
with rule 3 of Security Inferest (Enforcement) Rules, 2002 i=sued 8 damand nolice dated
S0/1272024 calling upon the borrower 1, A Vanrajbhal Mehta (Borrower), 2. Ranjanben
¥ Mahta (Co-Barrower), 10 repay iha armgurt meatisned i e nofice bang RS,
25,72, 342,00 {Rupees Twenty Five Lakh Seventy Twa Thowsand Three Hundred Fariy
Twa Oaly) toqether with further interest Ieraon with eftect from 081002024 o DB Bank
withint0 dzys from the date of the receipt of the said notice

The borrower having failed 1o repay the amount, notice is hereby given to the Bomowes
arif Ehe- publis in general that tha mdersignad has tEken symbolic possessian of the
property described erzin befow, In exercise of powers conferrad on him under sul-section
() af Saction 13 of Acl raad wilh ruba 8 of T Sacurily nterest [Enlarcement) Rules, 2002 an
1his tha 04ih day of June of ihe year 2025.

The barrower in particular and the public in general [s hereby cautioned not 1o deal with
tha proparty and any dealings with the proparty will be subject to the charge o IDBI Bank
Limited for an amouwnt of Rs. 25,72, 342.00 (Rupees Twenly Five Lakh Sevenly Two
Thowsand Three Hundred Forly Two Ondy) and mibaresi ibareon wilh afect fram
OET0/2024

The borrower’s altenlion is invited to provisions of sub section (B) of seclion 13 of Ihe

i:“'{ﬂ' ta Kogta Financial (India) Limited

- Sk :g..__, CIN Mo, UET120RN998PLCIN 1406, Corporate Office; 5-1 Gopalbar, Mear
Ajmer Pulia, Opp. Matro Pilar No. 143, Jaipur - 302001, Rajastan, India

Tal: +91 141 67670GT, Registared Office: HKogla Housa, Azad Mohaila, Bijanagar - 305624,

Raasiban, India | Email; infe@sagiain | wew kogia.in

IDFC FIRST Bank Limited

IDFC FIRST
Bank

CIN: LES110TNZ014PLCOST TSR

Registered Dffice: KRM Towers, Bth Floor, Harrington Road, Chetpet,
Chennai - 600031, TEL: +91 44 4564 4000 | FAX: +91 44 4564 4022,
Authorized Officer — Prakash Dave, Contact Number = TTT8968289
Autheorized Officer — Chinmay Acharya, Contact Number - 3574445844

Property For Sale Under Provisions of Sarfaesi Act, 2002 by Private Treaty

Whereas the Authorised Officer of IDFC FIRET Bank Lid has takan the Possession u's
1344) of the Securtsalion & Reconstruction of Financial Assets and Enforcemend of
Secunty interast Act, 2002 (The SARFAES! Act, 2002) of the propery being All That
Plece And Parcel Of Plot No. T/A, Area 2918 5q. Mirs, Construction Area 29.18 Sq.
Mrs., Situated At Krishna Park, Hizri Parti, Ta.- Nadiad, District: Kheda, Bearing
T.P.Scheme No. 1, Final Plot No. 418, Paike Plot No. 418, Municipal Ward No, 2-4,
Madiad Magarpalika Me, 35321008, Gujarat- 387001, And The Said Properly
Bounded As Under:- East: Final Plot No. 419, West: Sociely 6.00 Meters Road,
Morth: Property Of Nitaben Satyambhai Thakkar & South: Property Of Linaben Darji
With Common'Wall [*he Secured Assel’) with respectfo LoanAccound Mo, 48419948 of
Dashrathkumar Mangalbhal Prajapati & Dharmbaben Dashrathbhai Prajapati
(Borrowers). The Authorsed Officer has recaived an expression of inlerest from a
prospeclive purchaser lowards purchase of the above mantioned Secured Assel under
the SARFAES! Act, Now, the Authorsed Cfficer is hereby giving the Mofice 1o Sele of the
sforesaid property by Private Treaty in terms of rule 8 and 2 of the Security Interest
[Enforcement) Rules 2002 The Sale will be on "AS IS YWHERE |5 BASIS and AS 15 WHAT

APPENDIX IV [See Rule B(1)] POSSESSION NOTICE
Whereas, The undersigned baing the Authonzed Officer of the Kegta Flnancial
(india) Limited, under the Seguritization and Reconstruction of Financial Assets

IDBI BANK

Retail Recovery, Rajkot

APPENDIX TV [RULE B{1]]

POSSESSION NOTICE (ron immovasLe properTY)

Whereas The undersigned being the authonzed officer of IDBI Bank Limited under the
Securitisation and Racanstrustion of Fmdncial Assets and Enlarcament of Sacurily Ineres]
Act 2002054 of 2002} and in exercise of the prwers conferred under Section 13(12) read
with rube 3 of Sgcurity interest (EMoreemaerd) Rules, 2002 issued a demand nofice dated
211272024 {paper publication dated 07/0:472025) calling upan the borrpwer 1, Amardeep
N Daxind (Borrower), o repay the amount mentioned in the notice being Rs. 27,16,847.00
{Rupees Twenty Sewven Lakh Sixteen Thousand Eight Hundred Forty Sewen Only) togather
with further interest theregn with effect from 10/09/2024 10 [DBI Bank within 80 days from
1hsé dada o Hea redeipl of ha Said notics,

The barrower having failed fo repay the amount, notice is haraby given to the Borrower
and the pubdc in general that the undersigned has faken symbalic pessession of the
propariy describad here below, in exercise of powers conderred on him under sub-saciion
(4} of zchion 13 ol Actread with rule & of the Sacurity Interest (Enforcement) Fules, 2002 oo
1his the 10th day of June al the year 2025,

The barrower in particular and the public = general is heredy cautioned not 1o deal with

and Erforcement of Security Interest Act, 2002 and in exercise of Powers conferred

under Section 13 (12] read with Rule 3 of the Security Interest [Enforcement) Rules,
2002, issued @ demand notice dated 22.02.2025 calling upon the
BorrowersfGuarantor/fortgagor MA. ROHIT ULAASHEHALD AVADE 5/0 MR,
ULAASHBHAI SHANKARRAD AVADE (Applicant/Mortgagor), MRAS. ANITABEN
ULLASRAY AVADE W,/O MR. ULLASRAY AVADE [Co-Applicant/Martgagor], MA.
ULLASHRAD SHANKARRAD AVADE 5/0 MR. SHANKARRAD SHAMBHURAO
AVADE [Co-Applicant), MRS, MADHUKUMARI ROHITEBHAI AVADE W/O ROHIT
ULAASHBHAI AVADE (Co-Applicant] Loan Account Mo. 00003595400 &
0000451821 to repay the amaunt mentionad [n the notice being Collectively total
Outstanding amount BS2046 741/ [Rupees Twenly Lakh Forty Six Theusand
Seven Hundred Forty One Gnly) ason 22/02/2025 payable with further interest and
other legal charges until payment in full within 60 days from the date of notice/date
of receipt of the taid notice. The borrower) morgagor having failed to repay the
amount, notlce is hereby given to the borrower mortgagor and the public In

i i : - IS BASIS".
Act, in respect of time available, to redaem the secured assets, general-that the undersianed.has taken possession of the property described 1 property and amy dealings wath 1he groparty will be subgect to the charge of 1081 Bank .
DESCRIPTION OF THE PROPERTY hirrein bebaw in exercise of powers confersed an himer under Section 13(4) af the Limited for an amount of Rs. 27,16,847.00 {Rupees Twenty Seven Lakh Sixteen Thousand Mortgaged Property Addrass | All That Piece And Parcel OF Plot No, T/A, Area 29.18

The Mortgaged Assets All that pisce and parcel of land comprised in and forming part of | | 519 AAct read with Rule8 ofthe said Rules on this 10th of JUNE of the year 2025. The | | gight Hundred Forly Seven Only} topether with further inferest thereon with effect from . Mipr Sonetietion Aes TLAE S0 Wes
o B . i i b ‘s attention is invited to prowisions of sub-section [8) of section 13 of the e Sltuated At Krishna Park, Hizri Parti, Ta.- Nadiad,

Flag J-10c, JWing, Sogan Hills, N Asap Green, bebind Draam cty, BanadbarVikags, Raiy, el S P 10082024 District: Kheda, Bearing T.P.Scheme No. 1, Final
Rajkat, Guiarat-350005 admeasuring 602 sq ft so.mirs. or theseabouts, situate within the Act, in res.pfect af '[II'|.'|E awailable, to redeem the .secul'ed a.lsset:s. The barrower) Thetnrmer'samml?ms Imvited to provizions of sub section (8) of section 13 of the Plot No. 418, Paike Plot No. 418, Municipal Ward No.
Village limits of Rajkot Taluka and Regstration Sub-Distriel, District and Repistration District rcrtgagor In particular and the public in general 15 hereby cautloned nat to deal Act, in regpec of ima available, to redaem the secured azsels, 2-A, Nadiad Nagarpalika No. 353211008, Gujarat-
RAJKOT in the State of Gujarat™ and which is bounded as follows: On the East by: Entry, with the property and any dealings with the propéecty will be subject 10 thé charge DESCRIPTION OF THE PROPERTY 367001, And The Sald Property Bounded As
passage, lift then flat na J-103. On the West by: Margn Space then SOPAN HILL- K, On the of the Kogta Financial (India) Limited for an amount of being Collectively total The Mortgaged Assets Al that piece and parcel of fand compnsed in and forming part of Under:- East: Final Plot No. 419, West: Society 6.00
Sauth by; Fiat Na. J-101, On thi Narth by: Margin Space Dutstanding amount RS.20,46,741/- (Rupees Twenty Lakh Forty Six Thousand “Bhavanikrupa, Sub Plot Mo. 36 1o 43/3, Devkinand Park, Nr. Ajramar Society, B'h Bharat Meters Road, MNorth: Property Of Nitaben
Together with all and singuiar the structures and erections thereon, both present and Seven Hundred Forty One Only) as on 22/02/2025 payabie with further interest Pebraleum, OFf Rajkod Highway, Al-Ratanpa-363040, Tal-Wadhwan, Disl-Surendranagar Satyambhai Thakkar & South: Property OF Linaben
future, and other legal charges payable with further interest and other legal charges and admeasuring 11950 sqmt. in the state of Gujarat.” and which is bounded as follows: Onthe Darji With Common Wall
nm‘. ﬂg.[ﬁ Eﬂ!ﬁ mm.d u"lt:'II |t Erast & GRpEnAas thedEnrn it fIJi|iJJ',-r|‘||,-r|'| East E"_I' 525 Mr and this sise 600 Wiy wide noad, Un the West tl'_l.': 1000 WNAr-and this Sida H’EME F"ri::e Hs_ ?anlumlr [Ftl.lp&ﬂ- Eﬁ'ﬂ"ﬁﬂ L'ﬂhhﬂl D“'*ﬁl]

' PP . Plof e 32 to 39, On the South by : 15.00 Mir and this side housa of Sub plot no. 38 fo 4372
Place: Rajkol IDBI Bank Limited (RAJKOT Description of Immovahle Property : : ;
A t ' FSERIpUAN : ELITRETH Paiki House, Onthe Northby: 15.00 Mir and thés side house of Sub Plot Mo, 28 to 43/4 Palkl |A"':“m date of Private Treaty | 30-Jun-2025

All that Plece and Parcel of Property situated at Mon-Agriculture Plet of land in
Mawje Village Bill, lying being land bearing okd Survey Mo, 536, 521,/2, 535, Block
Mo, 416, fAccount Mo, 18, Total Admeasuring 5362 Sq, Mirs. TP Schame No, 1,
Final Piok Mo, &1, Final Plot Admeasuring 4044 5. Mtrs, Scheme Known as "AARYA
EXOTICAY, Flat Ma. F — 302 an Third Flaor of Tower — F, Construction Admeasuring
53,23 5g. Mtrs., Undivided Share of Land Admeasuring 21.85 5. Mirs., at
Registered District & Sub District Vadodara & District Vadodara Gujarat, W/S
Shivam Enterprises A Partnership Firm through its Partner Samantbhal B. Bharewad
has execiited Regislered Sale Deed in Respect of Elat Mo, F-302 an Third Flaar o
Tower F. Construction Admeasuring 53.23 5g. Mtrs., Undivided Share of Land
Admeasuring 21,85 5g. Mtrs, In AARYS EXOTICA to & in Favour of Mr Rohit
Uiasbhal Avade and Anltaben Ullasrav Avade Vides Registration Mo, 10631 on
Dated F9006/2017 at Difice of Sub Registrar Baroda =l Akata Gujaral. Property
Dwned by Rohit Ullasbhal avade and Anitaben Ublasrav Avade.

MORTGAGED PROPERTY BOUNDED AS UMNDER! -

East: - Open Space/ Lift & Flat /303 Wast: - Tower — E & Flat No. Ef303. Morth: -
OpenSgace South: - Flat Mo, F/301

Date: 10/06/2025

The Borfowesr and Co Baorrowar are haraby notified o pay the sum as mentionad in the
demand nodice ie Ry, 249354120 (Rupses Two Lakhs Fordy Ming Thousand Three
Hundred Fifty Four and Paise Twele Only) along with interasi and ancillary expenses
before 30-Jun-2025, fading which the propenty will be sold by Private Treaty.

Hawsa.
TE-'._'|E1|‘=3[ with &8 and EIl"IEIHEI' the structures and erechans thereon, Doth present and fulure.

Date: 10.06.2025 Authorized Dfficer
Flace: Rajkot IDBI Bank Limited (RAJKOT)

FORM A
PUEBLIC ANNOUNCEMENT

flinder Regulation & of the lrsofvency and Bankrvpicy Board of lnala
{insohency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

Sl
Authorised Officer
IDFC FIRST Bank Limited

Diate: 12.06.2025
Place: Madiad

DATTAR CERAMIC PRIVATE LIMITED

) FlELE'I.I'AIf-I:'_I' P'AHTIE-ULAFI:E-
L. |Name of Comarate Debior | Deritar Comnmic Privats Limibod
2 | Dt of incorponstion of corporaie debior | 13082043
3, | Authaity under which :'-'.|I|.l.|'él.n: detrar | I-'u‘.l'i_!_i*.rl.ra: of o ies, Anedabad, e uroer
| Incompoveted / regsiend | the Companies Adt, 2013
4, |Corporate idantity Mo,/ Limfed Lsbikty | UF115GI2003PFO0MEI0
dnrbfication Mo, of comanmie cebior
5. | Aciceess af e regsiered offios and
| prircipal oifioe if amy) of compoeate
debhor
| & -h'a:.wm;'r'l:-;r1m1ﬂ-3:1'g-1t|:lale:n
| mespect of pompants debiar
I
i

AUCTION CUM SALE BY INVITING TENDERS FROM PUBLIC
Pursuant 1o taking possession of the secured asset Mordgaged Property, by the Authorized Officer of Caprl Global Capital Limited (CGCL)
under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 for the recovery of
amount due from borrowern's, expression of interest'offer is inviled from the public, offer can be oiven from any intended purchaser to
purchasa the Movabile article find inside the secured assal, afler chacking the inventory of movable artecia which is with undersignad and also
after inspecting the maovable article in person. The Movable article, ks in the physical possession of the undersigned, sale is being made on
‘A5 15 WHERE I5 & AS |5 WHAT 15 & Whatever There is™ Basis, parficilars of whichare given below:-

| Wikas Sotton Ginring & Pressing, Mear Markesrg
| werel, Dppe GLDUC, Surendersgas Hakad,
| Ggerat, Inoia, 353530
(Emh une X005 (Copy of the order recasead on
110682005
T |Estrreted daie of cosune I;f.h':..l'.n"c!'ll.'r | D December 2025
el Process

futhorised Officer,

|8 THame and registation number of the: | M., ol Singh Ganahi Place; Vadodara, Gujarat Kogta Financlal {India) Limited Borrower(s) /| Co-Borrower(s) |Demand Netice _ul“ﬂll'ﬁ'nn l.'lf!.l'll | Reserve price. Details of
rr-,:r-,re.1..-.:|- provdessional achng @ inbanm F;::-E_.!'-:r.h S i . G“mﬂm‘i.’ ﬂﬂﬂ immﬂ Immovable Pl"ﬂpl:ﬂf in "ﬂ“hl‘ﬂ I'tﬁl“-‘:'

| sy e s i L . spinchandra St (12012028 | Whehmeviblo et | Joony. [HouseHotams
fesclution prfeesional &= registered | Prema Tirth Deraséer, Ahmedabed, Guierst-380015 e Joshi (“Borrower”) Rs. 2285060/ —{ Rupees Fifteen Date of Inspaction
i s Pk S 2. Mrs. Pratikshaben (Rupees F'rlc-pﬂrtg,- IJ_-EarIng Plat Ma. 13 Paiki,| Thousand Only) of property

118 -.;!'J:I‘I"E'E"..ill'dﬂ-'l'n'l'l o e Lsed for | hﬁ:ﬁ'{iﬂ rianr, Tepwezr, Sear Vi Hio r;;. Eipiﬂﬁhﬂﬂdl’ﬂ Joghi TWE'F“."_.I' Two middle side BE\HI’II‘IQ 'l."'l'E].-ﬂ fhrwan 7. June-2025 Batwasn

I cxrrespandenod wilh the infenm Lkl Cides, Mersrargpura, Ahmredabesd [l: u-hnrrnwerj Lakhs Eightr H.E-"H'E'l'l ue Su rvay o 13251 Paikl ENMD 11 PM o 2 PM

| reschution piofessional Gljerat 380014 LOAN ACCOUNT No. Five Thousand |Sifuated at area known as T

. : : | Emak gpdatanesmilipraloon LNMESUDO00039474(01d) /  |and Sixty Only)|Shardanagar Co-Operative|Rs. 1,500/ i

11 |La=t et for submsson of clames 28 .||.-|'.l".-..:'|3¢"-\.-"' { 14 oays from e date of mcEpt Eﬂd““nuﬁgaignztﬂéw} H.;:.using EUEi'ET!.I' Lt'l:l. st area near I:‘RUI:IE'E‘E One EHE Last Dﬂh

LN N——— PN ...'f“f;“’f'f'”.:m“mm Kuni Bapu's Ashram al Wadhwan, | Thousand Five By 3:00 PM

112 Qfaua_&un.wm. Faaty, Lrdes -.fame Pl e Ta: Wadhwan, Dist: Surendra|Hundred Only 30-June-2025
{0 of subreection [BA) of section 24, Guiarat - 363002 Date of Auctit
ascertaned by tha menm nesolution " ot o el oL on

profeessional

13| Hames: of Irpcivency Proltssiores | Pt Appicaatie
whentified o 8ot & Auilarised
Raoresedtiabive of credions In B dass
| {Theea remes for each cass) .
114, e Bt Fomes and [ Wb Bink:
I Dt ks o s v e, iy o dow o
fefresenialives. are aealabie g1 () Mot apkcabia

Nobke is hereby given that the Naticmal Company Law Tribunal, Ahmedatad bis ordered 1he
oornmencementof 8 Corparate insalwency resodulion pracess ol the Dattar Ceramic Private
Limited on OBth June 2025, (Copy of the erder recalved on 11,06, 2025)

The credions of Dattar Ceramile Private Limdted are hereby called upon te submit their
claims with proof an or bafore 25th June, 2025 10 the mtenm resclution professional at the
Address mentiored against entry Mo, 10,

Ther crgditor may dewninad the refevant fpem: for submission of clasm from the website as
mentionad againsi entry no. 14,

The financial creditpes shadl submit their climswith prood by slecironic means anbe. &l other
creditons ray Submit the clsims with proal in person, by post or by electrenic means.

A firancial creditor betanging tooa clags, as listed agairst the entry Neo 12, shall indicats its
chaice of guthorized regresentelive from BT tha thres nzoleency grofessicnals isted
against endry H0,13 o et as awthonzad representobig of tha class [MAjIn Farm CA
Submission of falss or misteading proofs of claim shadl alirect penaltas

Date: 12.08.2025
Place: Ahmedabad

/-

Mr, Igbal Skngh Gandhi

interim Resalistion Professianal

Fag. Ko IBE IPS-O0L1PP02 365, 2021202271354
Validity of AFh 1l 30,06, 20235

Indusind Bank Limited, 2nd Floor,
T | Business Empire, 5, Jagnath Plot Corner,
Opp. R. K. C. College, Rajkot - 360 001

APPENDIX IV
A Under Rule 9(1) [See proviso to Rule 8(6)]
Sale Notice for sale of Inmovable Property

Indusind

Sale Notice & E-Auction for sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Act).
Notice is hereby given to the public in general and in particular to the Borrower(s), Co-borrowers and
Guarantor (s) that the below described immoveable properties mortgaged to the Secured Creditors, the
physical possession of which has been taken on 24/09/2023 by the Authorized Officer of Indusind Bank
Limited. The secured assets will be sold as “As and where basis”, “as is what is basis”, “whatever there is
basis”, No recourse Basis” on 23/06/2025, for recovery of Rs. 31,99,366/- as on 06/06/2025 together with
further interest cost & expenses, etc: due to the secured Creditors from following borrower, Co-borrower
& Guarantor. The reserve price and earnest money to be deposited is mentioned below respectively.

That along with submitting the tender document the Bidder shall submit along with it 10%
amount of reserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit (EMD
mentioned herein below, shall be deposited through IMPS/RTGS/NEFT/DD only in Favour of “HOMEZ
EMI POOLING AC (CFD)” Account No. 00073564611059, IFSC: INDB0000007, and Branch
Address: No. 3, Village Road, Nungam bakkam, Chennai-600034.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already paid
along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale confirmation on the date of e-
Auction or not later than the end of next working day. There after the balance amount of 75% of the Sale
Price is required to be deposited within 15 days from the date of Sale Confirmation Letter as contemplated
under as per SARFAESI Act.

~

Name Of Borrower/ Co-borrower’s/ Guarantor’s/mortgagor’s Address

1)Mr. Yakulbali Mohabatali C/o Mohabatali Gokul Nagar Street No 2, Corner Gokul Nagar Main
Road, Rajkot Gujarat.pin: - 360002 (m) 9904807868 Also At: - Mr. Mr. Yakulbali Mohabatali C/o
Mohabatali Rs No 262, Paiki Plot No 17 Paiki South, Cs Ward No 11, Cs No 2847 Paiki Sheet
No,nr Khodiyar Temple, Kothariya Main Road,rajkot Pin: - 360002 (m) 9904807868....
Borrower.2)Mrs. Rajiya Sha C/o Kalangokul Nagar Street No 2, Corner Gokul Nagar Main
Road, Kothariya Road, Rajkot Gujarat.pin: - 360002 (m) 9839645328.... Co-Borrower.
3)Ritaben Narendrabhai C/o Kalidas St No-4, Vishrant Society, B/h Hudko Nr Mandir Chowk,
Kothariya Road Rajkot, Gujarat, Pin Code 360001 (m) 8460393545.....Guarantor

| GRR05303M
| Rs.18,00,000/- (Eighteen Lakh Rupees)

| Rs.1,80,000/- (One Lakh Eighty Thousand Rupees)
| 23/06/2025 11.00 AM to 12.00 AM
21/05/2025

Loan Account Numbers

Reserve Price

Earnest Money Deposit (EMD)

Date & Time of E-auction

Last date of submission

Of bids along with EMD

Minimum bid Increment amount
Date & Time of Inspection of property
E auction Website Address

Description of the Inmovable Property /
Secured Asset

: Rs. 10,000/~ (Rupees Ten Thousand Only)
| 17.06.2025 (11:00 PM-12:00 PM)
| https://www.bankeauctions.com

All the piece and parcel of property being residential
House constructed on land admeasuring 53.00 Sq
Mtrs. (Land Adm.67-3-0 Yard) of Plot No 17 paikin at
south side of City Survey No 2847 paiki ward no.
11/2, Sheet No .611 of TPS No.6 of FP No. 61 of
Gokul Nagar of Revenue Survey No .262/2, paiki of
Rajkot, Taluka :- Rajkot, District Rajkot and bounded
as under.Bounded by: -NORTH: - Road and Other
Property,SOUTH: - Plot No 18,EAST. Plot No
17/B,WEST: -Other Property.

1)E-auction is being held on “AS AND WHERE BASIS",“AS IS WHAT IS BASIS”,"WHATEVER THERE IS
BASIS” basis and will be conducted “ONLINE”
2)The auction will be conducted through Indusind Bank approved service provider M/s C 1 India Private
Limited at the web portal https://www.bankeauctions.com
3)Bid Documents, Declaration, General Terms and Conditions of online auction sale are available at
secured Creditor's website i.e https:www.indusind.com or website of service provider i.e
https://www.bankeauctions.com
4)To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the
properties. However, the intending bidders should make their own independent inquiries regarding the
encumbrance, title of properties puton auction and claims / rights / dues / affecting the properties, prior to
submitting their bid, in this regard, the e-auction advertisement does not constitute and will not be deemed
to constitute any commitment or any representation of Indusind Bank.
5)The interested bidders who require assistance in creating Login ID & Password, uploading data,
submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private Limited, Plot
No.68, 3" floor, sector 44, Gurgaon,122003, Haryana. Support No. 7291981124,25,26 & Contact Sh.
Mithilesh 7080804466 Support Email ID : support@bankeauctions.com and for any property
related query may contact the Bank Officer Mr. Jignesh Kshatriya on 7043332225 & Himanshu Vala
on 7043332227 It may please be noted that in case of any discrepancy / inconsistency between e-
auctions notices published in English and in vernacular then the contents of the notice published
in English shall prevail.
6)The Authorised Officer/ Secured Creditors shall not be responsible in any way for any third party claims/
rights/dues.
7)The sale shall be subject to rules / conditions prescribed under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security InterestAct,2002.

DATE :12/06/2025
PLACE : Rajkot

1
e L

Sd/-Authorised Officer
Indusind Bank Ltd

I arrive at a conclusion
not an assumption.

The Indian Express,
For the Indian Intelligent.

& TheIndianEX

Indusind Bank Limited, 2nd Floor,
Business Empire, 5, Jagnath Plot Corner,
Opp. R. K. C. College, Rajkot — 360 001

APPENDIX IV
A Under Rule 9(1) [See proviso to Rule 8(6)]
Sale Notice for sale of Immovable Property

Indusind -

Sale Notice & E-Auction for sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002 (SARFAES| Act).
Notice is hereby given to the public in general and in particular to the Borrower(s), Co-borrowers and
Guarantor (s) that the below described immoveable properties mortgaged to the Secured Creditors, the
physical possession of which has been taken on 24/09/2023 by the Authorized Officer of Indusind Bank
Limited. The secured assets will be sold as “As and where basis”, “as is what is basis”, “whatever there is
basic”, No recourse Basis” on 23/06/2025, for recovery of Rs. 61,74,268/- as on 06/06/2025 together with
furtherinterest cost & expenses, etc: due to the secured Creditors from following borrower, Co-borrower &
Guarantor. The reserve price and earnest money to be deposited is mentioned below respectively.

That along with submitting the tender document the Bidder shall submit along with it 10%
amount of reserve price. That Bank has fixed the reserve price and the Earnest Money Deposit (EMD)
mentioned herein below, shall be deposited through IMPS/RTGS/NEFT/DD only in Favour of “HOMEZ
EMIPOOLINGAC (CFD)” Account No. 00073564611059, IFSC: INDB0000007, and Branch Address:
No. 3, Village Road, Nungam bakkam, Chennai-600034.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already paid
along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale confirmation on the date of e-
Auction or not later than the end of next working day. There after the balance amount of 75% of the Sale
Price is required to be deposited within 15 days from the date of Sale Confirmation Letter as contemplated
under as per SARFAESI Act.

Name Of Borrower/ Co-borrower’s/ Guarantor’s/mortgagor’s Address

1)Mr. Bhakhar Kishor Ravjibhai S/o Ravjibhai Khodiyar House, 3 Gadhiya Nagar, Santkabir Road,
Rajkot Gujarat.pin: - 360003 (m) 8140608299 Also At: -mr. Bhakhar Kishor Ravjibhai S/o Ravjibhaihouse
AtFlat No 101, First Floor,nyalkaran Plaza, Lal Park, Ward No 8,near Omkar Schoo, Rajkotpin: - 361004
(m) 78140608299.... Borrower, 2) Mrs./bhakar Bhavnaben Kishorbhai D/o Girishbhai Khodiyar
House, 3 Gadhiya Nagar, 12/13 Corner Santkabir Road, Rajkot Gujarat.pin: - 360002 (m) 8140608299
.... Co-borrower.

Loan Account Numbers

Reserve Price

Earnest Money Deposit (EMD)

Date & Time of E-auction

Last date of submission

Of bids along with EMD

Minimum bid Increment amount

Date & Time of Inspection of property
E auction Website Address
Description of the Inmovable Property /
Secured Asset

GRR05086M
Rs. 25,00,000/- (Twenty Five Lakh Rupees)

| Rs. 2,50,000/- (Two Lakh Fifty Thousand Rupees)
23/06/2025 11.00 AM to 12.00 AM

| 21/06/2025

: Rs. 10,000/~ (Rupees Ten Thousand Only)
| 17.06.2025 (11:00 PM-12:00 PM)
https://www.bankeauctions.com

All the piece and parcel of property being Flat No
101 of 46-77 Sq. Mtrs on 1% Floor in building called
“Nayalkaran Palace” over land measured 250-00
Sq. Mtrs of Sub Plot No :- 1 situated at Rajkot city
survey ward No :- 8, T.P.No :- 10, F.P.No:- 90 (P) Dist
Rajkot, District and Sub district Rajkot and bounded
as under.bounded by North: Plot No-2, South:F P
No. 52, East Road, West: PlotNo.13 &14.

1)E-auction is being held on “AS AND WHERE BASIS’,"AS IS WHAT IS BASIS”,"WHATEVER
THERE IS BASIS” basis and will be conducted “ONLINE”

2)The auction will be conducted through Indusind Bank approved service provider M/s C 1 India
Private Limited at the web portal https://www.bankeauctions.com

3)Bid Documents, Declaration, General Terms and Conditions of online auction sale are available a
secured Creditor's website i.e https:www.indusind.com or website of service provider i.e
https://www.bankeauctions.com

4)To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the
properties. However, the intending bidders should make their own independent inquiries regarding
the encumbrance, title of properties put on auction and claims / rights / dues / affecting the
properties, prior to submitting their bid, in this regard, the e-auction advertisement does not constitute
and will not be deemed to constitute any commitment or any representation of Indusind Bank.

5)The interested bidders who require assistance in creating Login ID & Password, uploading data,
submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private Limited, Plo
No.68, 3 floor, sector 44, Gurgaon,122003, Haryana. Support No. 7291981124,25,26
Contact Sh. Mithilesh 7080804466 Support Email ID : support@bankeauctions.com and fo
any property related query may contact the Bank Officer Mr. Jignesh Kshatriya on
7043332225 & Himanshu Vala on 7043332227. It may please be noted that in case of an
discrepancy / inconsistency between e-auctions notices published in English and in
vernacular then the contents of the notice published in English shall prevail.

6)The Authorised Officer / Secured Creditors shall not be responsible in any way for any third part
claims/rights/dues.

7)The sale shall be subject to rules / conditions prescribed under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security InterestAct,2002.

DATE :12/06/2025
PLACE : Rajkot

Sd/-Authorised Officer
Indusind Bank Ltd

Inform your opinion with
detailed analysis.

JOURMNALISM OF COURAGT

accordingly be rejectad.

Tarms and Conditions of Sale.
above branch office.
inter & bidding, if deemed necessary.

For further datails. Contact Autharisad Officer
Prabhat Barolia@capnglobal.in

Ahmedabad, Gujrat-380009 .
Place: GUJARAT Date:- 12-JUNE-2025

1. Date of inspacton of the Movable aricle is 2B=June-2025 between 11:00 hrs — 14:00 hrs.

2. Last date of submission of sealed offers in the prescribed tender forms is 28=June-2025 till 3 pm at the branch office 9th
floor, BEC Tower, Broadway Business Centre, Near Law Garden Circle Netaji Road, Ellisbridge, Ahmedabad, Gujrat-
380009 . Tenders that are not filled up or tenders received beyvond last date will be considered as invalid tender and shall

3. Data of opening of the offers for movable items is 30-June-2025 at the above meantionad branch office address at 11:00 hrs
the tender will be opened in the presence of the Authorised Officer

4, Further interest will be charged as applicable, as per the Loan Agreement on the amount cutstanding in the notice and
incidental expenses, costs, elc., is due and payable till its realization,

5. The payments shall be payable through DD in favour of "Capri Global Capital Limited” payable at Pune.

6. The nolice iz hereby given o the Borower and Guaranior, to remain presant personally at the time of sale and they can
bring the intanding buyars/purchasars for purchasing the movable article as described harein abave, as per the particulars of

7. The detail lerms and conditions of the sale are incorparated in the prescribed tender form. Tender forms are available at the
8. The movable article will be 20id to the highest bidder. However, the underzigned reserves the abzolute discretion to allow

4. Company I& not responsible far any liabilities upon the propery which s not in the knowladge of tha company.
Prabhat Baralia Ma. Mo, 9799388880  E-mall 1D

Branch office 3th floor, BEC Tower, Broadway Business Centre, Mear Law Garden Circle Netaji Road, Ellisbridge,

Sd/- Authorised Officer Capri Global Capital Limited.

Indusind Bank Limited, 2nd Floor,
Business Empire, 5, Jagnath Plot Corner,
Opp. R. K. C. College, Rajkot — 360 001

Indusind
APPENDIX IV

A Under Rule 9(1) [See proviso to Rule 8(6)]
Sale Notice for sale of Imnmovable Property

Sale Notice & E-Auction for sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Act).
Notice is hereby given to the public in general and in particular to the Borrower(s), Co-borrowers and
Guarantor (s) that the below described immoveable properties mortgaged to the Secured Creditors, the
physical possession of which has been taken on 24/09/2023 by the Authorized Officer of Indusind Bank
Limited. The secured assets will be sold as “As and where basis”, “as is what is basis”, “whatever there is
basis”, No recourse Basis” on 23/06/2025, for recovery of Rs.37,09,420/- in (contract no. GRR05310M
Rs. 31,56,018/- & Rs. GRR05311M 5,53,402/-) as on 06/06/2025 together with further interest cost &
expenses, etc: due to the secured Creditors from following borrower, Co-borrower & Guarantor. The
reserve price and earnest money to be deposited is mentioned below respectively.

That along with submitting the tender document the Bidder shall submit along with it 10%
amount of reserve price. ThatBank has fixed the reserve price and the Earnest Money Deposit (EMD)
mentioned herein below, shall be deposited through IMPS/RTGS/NEFT/DD only in Favour of “HOMEZ
EMIPOOLINGAC (CFD)” Account No. 00073564611059, IFSC: INDB0000007, and Branch Address:
No. 3, Village Road, Nungam bakkam, Chennai-600034.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already paid
along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale confirmation on the date of e-
Auction or not later than the end of next working day. There after the balance amount of 75% of the Sale
Price is required to be deposited within 15 days from the date of Sale Confirmation Letter as contemplated
under as per SARFAESI Act.

Name Of Borrower/ Co-borrower’s/ Guarantor’s/mortgagor’s Address
1)Mr. Ravi Nena, C/o. Jitendrabhai  Marry Gold Heights, Wing C, Block No C 303,0pp Adb Hotel Morbi
Bypass, Rajkot, Gujaratpin:- 360003 (m) 8469680562 Also At-- Mr. Ravi Nena, Clo. Jitendrabhai  Marry
Gold Heights, Wing C, Block No C 303,0pp Adb Hotel Morbi Bypass, Rajkot, Gujarat Pin:- 360003 (m)
8469680562 .....Borrower2) Mrs./Ms. Ramaben, C/o Mohanbhai Marry Gold Heights, Wing C, Block
No C 303, Opp Adb Hotel Morbi Bypass, Rajkot, Gujarat Pin:- 360003 (m) 8469680562. ....Co-borrower(s)
3)mr. Jitendrabhai, C/o Virjibhai Marry Gold Heights, Wing C, Block No C 303, Opp Adb Hotel Morbi Bypass,
Rajkot, Gujarat Pin:- 360003 (m) 8469680562. ....co-horrower(s)

Loan AccountNumbers | GRR05310M & GRR05311M

Reserve Price Rs. 19,00,000/- (Nineteen Lakh Rupees)
Earnest Money Deposit (EMD) | Rs. 1,90,000/- (One Lakh Ninety Thousand Rupees)
Date & Time of E-auction 23/06/2025 11.00 AM to 12.00 AM

Last date of submission | 21/06/2025

Of bids along with EMD

Minimum bid Increment amount
Date & Time of Inspection of property

|'Rs. 10,000/~ (Rupees Ten Thousand Only)
17.06.2025 (11:00 PM-12:00 PM)

E auction Website Address | https:/www.bankeauctions.com
Description of the Inmovable Property / All the piece and parcel of residential property being
Secured Asset a Flat No. C-303, admeasuring around Carpet area

46.75 Sq. Mtrs. At third floor of building known as
“Merry Gold Heights” Apartment construction on
land adm.5299.87 Sg. Mirs. Of plot no. 1 and
common plot of TPS no.24, FP no.8/1, Ward no.18,
City Survey no.1944/1 of revenue survey no.616
paiki 5 of mouje: Rakot, Taluka:- Rajkot, District and
Sub District, Rajkot and bounded as under.Bounded
by: -NORTH: - Margin and building D SOUTH: -Stair
Passage and Flat no.C-302 EAST: -
FlatNo. C-304 WEST: -Margin and Building A

1)E-auction is being held on “AS AND WHERE BASIS”,“AS IS WHAT IS BASIS”,"WHATEVER THERE IS
BASIS” basis and will be conducted “ONLINE”

2)The auction will be conducted through Indusind Bank approved service provider M/s C 1 India Private
Limited at the web portal https://www.bankeauctions.com
3)Bid Documents, Declaration, General Terms and Conditions of online auction sale are available at
secured Creditor's website i.e https:www.indusind.com or website of service provider i.e
https://lwww.bankeauctions.com
4)To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the
properties. However, the intending bidders should make their own independent inquiries regarding the
encumbrance, title of properties puton auction and claims /rights / dues / affecting the properties, prior to
submitting their bid, in this regard, the e-auction advertisement does not constitute and will not be deemed
to constitute any commitment or any representation of Indusind Bank.

5)The interested bidders who require assistance in creating Login ID & Password, uploading data,
submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private Limited, Plot
No.68, 3" floor, sector 44, Gurgaon,122003, Haryana. Support No. 7291981124,25,26 & Contact Sh.
Mithilesh 7080804466 Support Email ID : support@bankeauctions.com and for any property
related query may contact the Bank Officer Mr. Jignesh Kshatriya on 7043332225 & Himanshu Vala
on 7043332227 It may please be noted that in case of any discrepancy / inconsistency between e-
auctions notices published in English and in vernacular then the contents of the notice published
in English shall prevail.

6)The Authorised Officer/ Secured Creditors shall not be responsible in any way for any third party claims/
rights/dues.
7)The sale shall be subject to rules / conditions prescribed under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act,2002.

DATE :12/06/2025 Sd/-Authorised Office

PLACE : Rajkot Indusind Bank Ltd

Indusind Bank Limited, 2nd Floor,
Business Empire, 5, Jagnath Plot Corner,
Opp. R. K. C. College, Rajkot — 360 001

APPENDIX IV
A Under Rule 9(1) [See proviso to Rule 8(6)]
Sale Notice for sale of Imnmovable Property

Sale Notice & E-Auction for sale of Immovable Assets under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) & 9(1) of the Security Interest (Enforcement) Rules, 2002 (SARFAESI Act).
Notice is hereby given to the public in general and in particular to the Borrower(s), Co-borrowers and
Guarantor (s) that the below described immoveable properties mortgaged to the Secured Creditors, the
physical possession of which has been taken on 24/09/2023 by the Authorized Officer of Indusind Bank
Limited. The secured assets will be sold as “As and where basis”, “as is what is basis”, “whatever there is
basis”, No recourse Basis” on 23/06/2025, for recovery of Rs. 72,02,332/- as on 06/06/2026 together with
further interest cost & expenses, etc: due to the secured Creditors from following borrower, Co-borrower &
Guarantor. The reserve price and earnest money to be deposited is mentioned below respectively.

That along with submitting the tender document the Bidder shall submit along with it 10%
amount of reserve price. That Bank has fixed the reserve price and the Earnest Money Deposit (EMD)
mentioned herein below, shall be deposited through IMPS/RTGS/NEFT/DD only in Favor of “HOMEZ
EMIPOOLINGAC (CFD)” Account No. 00073564611059, IFSC: INDB0000007, and Branch Address:
No. 3, Village Road, Nungam bakkam, Chennai-600034.

The successful bidder(s) shall pay and deposit 25% of the Sale Price (less 10% amount already paid
along with the Bid) i.e. the purchaser needs to pay remaining 15% on sale confirmation on the date of e-
Auction or not later than the end of next working day. There after the balance amount of 75% of the Sale
Price is required to be deposited within 15 days from the date of Sale Confirmation Letter as contemplated
under as per SARFAESI Act.

Name Of Borrower/ Co-borrower’s/ Guarantor’s/mortgagor’s Address

1)Mr. Joshi Sandipkumar R, Clo Rajeshbhai A 601 Vasant Marvel, Opp Shiv Dham,vimalnagar Main
Road, Pushkardham, Rajkot.pin Code: -360005, Mobile No 9979555335. Also At: -flat No C 903 Vasant
Marvel Apartment,vimal Nagar Main Road, University Road, Rajkot Pin: - 360005, Mobile No: -
9979555335 (... Borrower) 2) Mr/Mrs. Diptiben Sandipbhai, C/o Dilipbhai A601 Vasant Marvel,
Opp Shiv Dham, Vimalnagar Main Road, Pushkardham, Rajkot.pin Code: -360005, Mobile No
9979555335 (.co-borrower)

Loan Account Numbers

Reserve Price

Earnest Money Deposit (EMD)

Date & Time of E-auction

Last date of submission

Of bids along with EMD

Minimum bid Increment amount
Date & Time of Inspection of property

GRR05049M

Rs. 38,00,000/- ( Thirty Eight Thousand Rupees only)
| Rs. 3,80,000/- ( Three lakh Eighty thousand Rupees only)

23/06/2025 11.00 AM to 12.00 AM

21/06/2025

: Rs. 10,000/ (Rupees Ten Thousand Only)
| 17.06.2025 (11:00 PM-12:00 PM)

E auction Website Address | https://www.bankeauctions.com
Description of the Inmovable Property / All the piece and parcel of land and building in
Secured Asset

residential property of Flat No C/903 admeasuring
62.80 Sq Mtrs of Vasant Marvel Apartment, Vimal
nagar main road, Wing 4 on the Plot No.1 of TP No.5
FP No.103 on Revenue Survey No 103 P of
University Road, village Nana Mauva located at
Rajkot -5 and bounded as under.Bounded by: -
NORTH: - Passage than Flat No 902 , SOUTH: -
Marginthan FPNo0.102, EAST:- Margin than
Vasant Marvel Wing B, WEST: -Lift passage than
FlatNo 904.

1)E-auction is being held on “AS AND WHERE BASIS”,"AS IS WHAT IS BASIS","WHATEVER THERE IS
BASIS” basis and will be conducted “ONLINE”

2)The auction will be conducted through Indusind Bank approved service provider M/s C 1 India Privatej
Limited at the web portal https://www.bankeauctions.com

3)Bid Documents, Declaration, General Terms and Conditions of online auction sale are available at
secured Creditor's website i.e https:www.indusind.com or website of service provider i.e}
https://www.bankeauctions.com

4)To the best of knowledge and information of the Authorised Officer, there is no encumbrance on the
properties. However, the intending bidders should make their own independent inquiries regarding the
encumbrance, title of properties put on auction and claims/ rights / dues / affecting the properties, prior to
submitting their bid, in this regard, the e-auction advertisement does not constitute and will not be deemedj
to constitute any commitment or any representation of Indusind Bank.

5)The interested bidders who require assistance in creating Login ID & Password, uploading data,
submitting bid, training on e-bidding process, etc. may contact M/s C 1 India Private Limited, Plot
No.68, 3" floor, sector 44, Gurgaon,122003, Haryana. Support No. 7291981124,25,26 & Contact Sh.
Mithilesh 7080804466 Support Email ID : support@bankeauctions.com and for any property
related query may contact the Bank Officer Mr. Jignesh Kshatriya on 7043332225 & Himanshu Vala
on 7043332227. It may please be noted that in case of any discrepancy / inconsistency between e-
auctions notices published in English and in vernacular then the contents of the notice published
in English shall prevail.

6)The Authorised Officer/ Secured Creditors shall not be responsible in any way for any third party claims/
rights/dues.

7)The sale shall be subject to rules / conditions prescribed under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act,2002.

DATE :12/06/2025 Sd/-Authorised Officer

PLACE : Rajkot Indusind Bank Ltd

epaper.financialexpress.com

= . . Ahmedabad
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IN THE COURT OF HONORABLE JUDGE SHRI J.I. Patel SIR COURT NO. 11

PUBLIC SUMMONS
IN THE COURT OF COMMERCIAL COURT
AT CITY CIVIL COURT OF AHMEDABAD
COMMERCIAL CIVIL SUIT NO. 323/2024
Bank of Baroda,
Having its head office at Baroda Bhavan, Alkapuri, R.C.Dutt Road, Baroda and Branch office
amongst others at Bank of Baroda, Ramol Branch, Situated at- Ground Floor, Shopno. 21to
26, Mahadev Complex, Mahadev Estate, Near Ramol Police Station, Ramol, Ahmedabad
Through its power of Attorney Holder Mr. Robin S/o. Ishwar kant Saxena, Chief Manager
Vis
1. Vikramsinh Hemubhai Parmar
2.Nishaben Vikrambhai Parmar
Both no. 1 and 2 having address at - A/01/06, Shiromani Avenue, Opposite Shiromani
Bungalows, Viratnagar, Manmohan Road, Odhav, Ahmedabad 382415
SUITVALUEDAT RS. 8,43,534-59
Whereas you the defendants is/are hereby informed that the summons issued against you by this
court through bailiff and/or Register post.ad has retuned unserved subsequently, and as your current
whereabouts are unknown, hence in the consequence court ordered this summonsis published.
Whereas Plaintiff above named has instituted a suit relating to a commercial dispute against you and
you are hereby summoned to file a written statement within 30 days of the service of the present
summons and in case you fail to file the written statement within the said period of 30 days, you shall be
allowed to file the written statement on such other days, as may be specified by the court, for reasons to
be recorded in writing and on payment of such costs as the court deems fit, but which shall not be later
than 120 days from the date of services of summons. On expiry of one hundred and twenty days from
the date of services of summons you shall forfeit the right to file the written statement and the court shall
notallow the written statement to be taken onrecord.
You are required to appear in this Court in person, or by a pleader duly instructed, and able to answer all
material questions relating to suit, or who shall be accompanied by some person able to answer all such
question, on the 09 day of July of 2025 at 11-00 O'Clock in the fore noon, to answer the claim lodged by
the applicant seeking interim injunction as prayed and further you are hereby to produce on the said day
alldocuments in your possession or power upon which you base
your defense or claim for set-off or counter-claim, and where you rely on any other document whether in

Exh.11
Plaintiff:

Defendant:

your possession or power or not, as evidence in support or you defense or claim for set-off, or counter-
claimyou shall enter such documents in list to be annexed to the written statement.
Take notice that, in default of your appearance on the day before mentioned the suit will be
heard and determined in your absence.
Witness Shri
Ahmadabad aforesaid,
Plaintiff's advocate - Prabhakar Gautam
GIVEN under my hand and the seal of the Court 12th day May of 2025.
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AHMEDABAD MUNICIPAL
CORPORATION
MAHANAGARYV SEVA SADAN
EAST ZONE ENGINEERING DEPARTMENT
E Tender Notice No. 5/2025-26
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OTHERWORK'SIN EAST ZONE ENGINEERING DEPARTMENT

Submission Upto Date:-27-06-2025 upto
18:00 hrs.

https://tender.nprocure.com
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IN THE COURT OF HONORABLE JUDGE SHRI J.I. Patel SIR COURT NO. 11
PUBLIC SUMMONS

IN THE COURT OF COMMERCIAL COURT
AT CITY CIVIL COURT OF AHMEDABAD
COMMERCIAL CIVIL SUIT NO. 289 / 2024

: BankofBaroda
Having its head office at Baroda Bhavan, Alkapuri, R.C.Dutt
Road, Baroda and Branch office amongst others at Bank
of Baroda, Vasna Road Branch Situated at - 11, Yash
Pinnacle, Bhatta, Anjali Char Rasta, Vasna Road, Vasna,
Ahmedabad - 380007
Through its power of Attorney holer Mr. Jayesh Sanghi
Chief manager, Bank of Baroda, Nehrunagar Branch,
Situated at - Opposite Nehrunagar Flats,
Ambawadi, Ahmedabad - 380015

Vis.

: 1.M/s Parag Fashions Proprietorship of Tejprakash
Slo Hiralal
2. Tejprakash S/o Hiralal Proprietor of M/s Parag Fashions
Both nos. 1and 2 having address at- 16, New Parth Co-Op
Housing Society, C/o Gaurav Bunglow, Opp. Siddheswar
Park Society, Khokhra, Anmedabad - 380008

Suit Valued at Rs. 5,26,760-76

Whereas you the defendants is/are hereby informed that the summons
issued against you by this court through bailiff and/or Register post. ad has
returned unserved subsequently, and as your current whereabouts are unknown,
hence in the consequence court ordered this summons is published.

Whereas Plaintiff above named has instituted a suit relating to a commercial
dispute against you and you are hereby summoned to file a written statement
within 30 days of the service of the present summons and in case you fail to file the
written statement within the said period of 30 days, you shall be allowed to file the
written statement on such other days, as may be specified by the court, for reasons
to be recorded in writing and on payment of such costs as the court deems fit, but
which shall not be later than 120 days from the date of services of summons. On
expiry of one hundred and twenty days from the date of services of summons you
shall forfeit the right to file the written statement and the court shall not allow the
written statement to be taken onrecord.

You are required to appear in this Court in person, or by a pleader duly
instructed, and able to answer all material questions relating to suit, or who shall be
accompanied by some person able to answer all such question, on the 01 day of
July of 2025 at 11-00 O'Clock in the fore noon, to answer the claim lodged by the
applicant seeking interim injunction as prayed and further you are hereby to
produce on the said day all documents in your possession or power upon which
you base your defense or claim for set-off or counter-claim,and where you rely on
any other document whether in your possession or power or not, as evidence in
support or you defense or claim for set-off, or counter-claim you shall enter such
documentsiin list to be annexed to the written statement.

Take notice that, in default of your appearance on the day before mentioned
the suitwill be heard and determined in your absence.

Witness Shri

Ahmadabad aforesaid,

Plaintiff's advocate - P.Gautam
Given under my hand and the seal of the Court 3rd day of April of 2025.

Exh. 13
Plaintiff

Defendant

C M. Mahida . _ :-S-PfSﬂi o AU 61 s .. M/s.STERSOL C. M. Mahida Kartik B.Khambhoiia H. S. Desai, Registrar,
Pyt Kartik.B.Khambholja . Registrar aiflu: 42,05, 2024 it . IBBI/IPA-001/IP-P-02365/2021-2022/13524 | [ ctihui: aq/og/202u [¥s21 Adw 2we, cidler Prepared by ar : City Civil Court, Bhadra
epared by Compared by H.0.D City Civil Court, Bhadra, 5 f Compared by H.0.D ! ’
Asst. Superintendent Yy RO Ahmadabad RN VHEICIE AFA L wirudt 30.0€.20u Y | | 22100 : amE1c1E gai2l [Gxaend 2ué, eidNer || Asst. Superintendent Ahmadabad





